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2. To be loferred to the Reporter or not?
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(DELMIBD; by HOfJ-BLE SHRI J.p. SH,WM, ,«fflER (j)

The ^pllcant was appointed as Technical Officer (Accounts
on 7,5.1958 and the essential qualification was professional,
i.e., ,*»bership of the Institute of Chartered Accountants

of India. The ^plicar* retired as Joint Secretary to the

^vern^ent of I„:iia fro. the Depart„.„t of Conpany .Affairs
on 31.7.1986,• The applicant, has therefore, con^leted a years.
2 months and 24 days of service Tht:^ i •rviee. the applicant has prayed for

the beneiit under Rule 30 of the UCS(Pension) Rules, 1972 which

-vided for addition to .alifyin. ser.i.e in special circ.sta.
Xhe respondents disalloK.d the sa« relief ,,e
order, which the ^piicant has assailed in this ^plication.
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2o The respondents contested the application and stated

that the introduction of benefit of Hule 30 of the CCS

(Pension) Rules, 1972 in the Recruitment Rules of specialised

course under the (iovernrie nt is to give sarne benefit by

way of added years of service to those persons who enter

'3overnment service beyond the age of normal age due to the

fact that they have to acquire the specified essential

qualifications required for the post. The ^plicant has

already been be ne fitted of the past service rendered by

hiAi before induction into CCLS treated as qualifying

rvice for pension. As such, the benefit of added years of

rvice under Rule 30 of CCS (Pension) Rules was not given

to the ^p lie ant. Thus though none appeared from either

side, from the pleadings it is clear that the Central

Company Law Service was coretituted or..-1.1.1967 by encadring
a number of individual posts which were available In the Deptt.

of t-ompany rtifairs and its various fUs«d offices. Such posts

•«ere Included at various levels of CcLS. Rule isU) of the

CCL3 Rules was introduced into the rules in 1978. Thus the

applicant, >,ho entered the service on 7.5.195S as Technical

Officer (Accounts) in the Special Police Establishn.ent will „ot
be given the benefit of Rule so.of the CCS(Pension) Rules.
The mini^u. qualification required ^ the lo«st run.^
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of thiS|4ervice is the acquisition of qualif ication of

c;hartered Accountsncy/Q>mpahy Secretaryship/Costs and Bsrfth

Accountancy and the age limit is 30 years. Thus the

^plicant was not eligible for the same* He had already

baen given the benefot of counting of more than one and a half

years' service rendred prior to joining this department and

of counting of about 8 years of service rendered in thi

department before the constitution of CCLS, qualifyir^

service for pension* . .

3. Thus in viev; of the above facts, I find thithe

present ^plication has no n^rit and, is the ref6re,

dismissed on the basis of the pleadings on record with costs

on parties.

•<S (J.P. SHARfM)
• . aKJilBEHCj)

30.04.1992


